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MR. CHAIRMAN: We have not yet |

got copies of that Report.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): It has been laid on the
Table,

2935

MR, CHAIRMAN: But copies have
not been had so far. Copies are being
made, and I have instructed them to
send the copies as ear'y as possible
today so that you can study it.

SHRI BHUPESH GUPTA: I am not
blaming the office for it; I am not
blaming the Secretariat for it. All I
am saying is that we have seen it
onlyf in the newspapers. We have not
read the authentic report, but what~
ever the newspapers have given, we
have read it, and in that newspaper
report it is shocking disclosures which
have been made. On such things an
adjournment motion

MR. CHAIRMAN: You need not
speak on that report now. Authentic
copies of that Interim Report would
come before this House, possibly to-
day, as I said, and I hope they would
be in your hands today. I have ad-
mitted your Motion, and if time can
be found for discussion of the Interim
Report in this term, we will discuss
it. Otherwise we will have to wait
for the next session.

SHRI BHUPESH GUPTA: You
have admitted my motion, Sir; T know,
but on Monday we have got only one
Bi'l left, I think. Also, on Monday
we can sit a little longer and have
our initial reactions to this Report.
This is all I am suggesting. I hope
you will kindly accommodate us in
this matter.
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THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL,
1967

THE MINISTER OF LAW (SHRI
P. GOVINDA MENON): Sir, I beg to
move:

“That the Bill further to amend
the Representation of the People
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Act 1951, as passed by the Lok

Sabha, be taken into consideration.”

Sir, the object of this Bill can be
very briefly stated.

[THE VicE-ChirmMAN (Shrr M. P.
Buargava) in the Chair].

After the genera’ elections were
over in February last, it became neces-
sary to constitute the fourth Lok
Sabha because a decision was taken
that the third Lok Sabha need not
meet in u lame duck session, That
decision was taken after consultations
with the different political parties.
It became necessary to call the fourth
Lok Sabhu to meet and to constitute
the fourth Lok Sabha under section 73
of the Representation of the People
Act. This amendment had been made
by Ordinance towards the end of Feb-
ruary) and this Bill seeks to replace
that Ordinance by a regular Act of
Parliament. I hope the House will
support the passage of this Bill. It
is such a simple matter.

The question was proposed.

SHRI DAHYABHAI V. PATEL
(Gujarat): Mr. Vice-Chairman, it is
good to see that democracy is coming
into its own in the real sense after the
last general elections. It is good that
the ruling party responded to the
request of the Opposition parties that
there was no use holding a lame duck
session. Therefore we support this
motion which is consequential to the
acceptance of that suggestion. But,
Sir, I would 'ike to say at this stage
that I do not know why the Govern-
ment has faltered after that. Why
did the Government not accept the
normal democraic process of accept-
ing and coming to an understanding
with the Opposition parties in the
matter of the election of the Speaker,
the election of the Deputy Speaker
and in other matters? This should
have been the normal consequence
and the people were expecting that
the Government would change it
attitude and respond to the Opposi-
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tion as is the case in most democratic
countries, The manoeuvrings that
took place, to say the least, Sir, were
ont in consonance with the spirit in
which this beginning was made. Sir,
if I may say so, the elections in the
Congress party yesterday reflected
many things and we see that the Con-
gress party voted for glamour rather
than for what they were asked to . . .

SHRI BHUPESH GUPTA
Bengal): Glamour? What do
mean by glamour?

(West
you

SHRI DAHYABHAI V. PATEL:
Look at the names. Shrimati Vijaya-
lakshmi Pandit, is she the official
candidate? Shrimatj Tarkeshwari
Sinha, is she the official candidate?
Don’'t you know them? Don’t you
look at them?

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): Sir, I rise on a point
of order. I can assure you, Mr. Vice-
Chairman, that the hon. Member who
is speaking just now is like an elder
brother to me. He is a distinguished
man. But he is touching on a point
which is totally irrelevant to what he
is supposed to speak on, to the sub-
ject before the House now. He is not
speaking a word or advancing a single
argument on that subject. Why should
he trespass into other parties’ internal
affairs? Why speak about things
which come in the papers and which
have nothing to do with the facts and
realities?

SHRI RAJNARAIN
desh): It is a reality.

SHRI AWADHESHWAR PRASAD
SINHA: The Chair is there to say
that. Who is the hon. Member to do
it?

(Uttar Pra-

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Order, order.
Please resume your seats,

SHRI RAJNARAIN:
than the hon. Member.

I know more

SHRIMAT! LALITHA (RAJAGO-
PALAN) (Madras): I want to make

~
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[Shrimati Lalitha (Rajagopalan).]
a submission, Sir, that all these things

mentioned byt Shri Dahyabhai Patel
should be expunged.

SHRI BHUPESH GUPTA: Why ex-
punge? You can say “no” to it.

SHRI DAHYABHAI V. PATEL:
1 do not understand why Congress
Members have become so sensitive
when I say things which are so glaring.
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SHRIMATI LALITHA (RAJAGO-
PALAN): On a point of order, Sir.
All this has nothing to do with the
business before the House. This
concerns only a party and the Oppo-
sition should not discuss all this
here,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): What is the point
of order?

SHRIMATI LALITHA (RAJAGO-
PALAN): The point 1s that the hon.
Member should not be allowed to say
anything about other parties. That
does not concern the House now.

SHRI DAHYABHAI V. PATEL:
Mr. Vice-Chairman, I think that you
realise that in the normal democratic
process elecfions to

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): Let us confine ous-
selves to the Bill,

SHRI DAHYABHAI V. PATEL:
Exactly. I am making my observa-
tions on the Bill only.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): Only on the Bill.

SHRI DAHYABHAI V. PATEL:
Exactly, Sir. It is on the Bill that I
am speaking.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): Whatever is rele-
vant to the Bill, T shall allow. What-
ever is not relevant to the Bill, T will
not allow.

SHRI BHUPESH GUPTA: Sir, on
& point of order. We speak of a
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“lame duck” session. We say there is
a lame duck sitting of Parliament.
That is the expression and we like
the words, though there is neither u
duck nor anything lame, These are
metaphors, similes. Similarly gla-
mour and sg on. These words we can
use, and these and the reference to
the ruling party are absolutely rele-
vant. It may be a tige: session or a
lame duck session and

SHRI AWADHESHWAR PRASAD
SINHA: There is no point of order.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Sinha, I have
to control the House, not you. What
is the point of order, Mr. Gupta? I
find no point of order in what you
have said. There is no point of
order. Please sit down.

SHRI BHUPESH GUPTA: 1 say
everything is relevant.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA). Please resume yout

seat. Yes, Mr. Dahyabhai Patel.
continue please.
SHRI DAHYABHAI V. PATEL:

I was pointing out that this is a wel-
come measuse and that the Govern-
ment had done well in accepting the
suggestion made by the elected Mem-
bers and the leaders of the parties t_hat
their should be no lame duck session.
Consequent on that it was expected
that the Congress party—which hap~
pens to have the majority in this House.
tnough a very doubtful majority, a
majority which may vanish tomorrow
as it has vanished in Uttar Pradesh—
should behave accordingly. I do not
see why my friends should become so
sensitive. We had very nearly a
“scene” about it in the House when
the Short Notice Question was being
discussed. Why should peaple be so
sensitive, I dont know. Two Mem-
bers. who were, I think from U.P,
were having a heated argument in
that conrner when the Sho:t Notice
Question was being dealt with in the

House.
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AN HON. MEMBER:
this relevant?
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How is all

SHRI DAHYABHAI V. PATEL:
It is very relevant., Why should the
Congress Members become so sensi-
tive? They should realise that the
fimes have changed. An hon.. lady
Member pointedly referred to a Guja-
rati couplet—

I q0F FLAT 9T RIAAT,
qF T TRL AT A [ 17T |

It was most appropriate. The lady
Member sitting opposite said it and
she happens to be mw siste..

What we have suffered all these
twenty years you will have to suffer.
The times have changed and they
should recognise that and adjust their
behaviour accordingly, If they do not
d® it then what happened in the mat-
ter of the elections to the Congress
Execuive recently, will happen again.
You cannot force peop'e in a demo-
cracy. The will of the people will

prevail whether you like it or not, .

and in this country demooracy has
come to stay. It has acquired a type
of maturity which unfortunately under
the towering personality of Nehru it
did not acquire. After the weight of
that towering personality had vanish-
ed, democracy is coming into its own.
Lel us realise that fact. Therefore
the Government must realise and res-
pond and change its behaviour ac-
cordingly. What happened in U.P.
only a few da-is ago wi'l happen per-
haps in Andhra tomorrow and in
Mysore the day after and in New
Delhi also at no distant date. Please
remember that. Therefore, let the
Members of the majority party first
learn to control their temper and
listen patiently as we have listened
patiently to the long orations and
sermons that they have been in the
habit of delivering for so many jears.
Not only Members but Ministers a'so
were delivering long prepared speeches
of their Secretaries. What is the re-
sult of all this? We see that. Where
are we today?
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that were made to us all these years,
where 15 the country now? In these
twenty years the country has gone
down financially. economically and
worst of al, morally. The country
has voted against you primarily be-
cause of the moral degradation that
you have brought upon the country
and morally the Congress party is
not entitled to sit there and if they
were a bunch of honourable people
they would have resigned long ago.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, we are very happy
to support this parcticular Bill which
has been brought to validate or bring
it in consonance with the Ordinance.
Now I wish to deal with the concept
of the "ame duck session. It is a good
thing that the session was abandoned
but we are a little sorry that some
people in the Congress Party wanted
the so-called lame duck session to be
convened in order io utilise the Con-
gress Members who had not been
elected for certain party purposes.
These reports were 1in the Press.
Therefore even over this matter there
was controversy. What was that pur-
pose? They thought that if those
old people had been called, those
Members who were  supporters of
some gentleman wou'd be in a posi-
tion to do a little canvassing for the
leadership battle. Well, others thought
that 1t would not be to their
advantage. Therefore when the Con-
gress Party decided on the question of
the lame duck session, I must say that
the decision to some extent was cloud-
ed by certain extraneous and none 100
welcome considerations.  Those who
wanted the session to be called were
putting pressure but uitimately the
Opposition won and I think on this
occasion we must congratulate the
Opposition. After the elections, when
the opposition parties in some places
fought each other, were over they all
came to a common agreement that
they should vote together in order to
stall this lame duck session. Well. it
was done. Here I say there are mat-
ters on which the Opposition parties
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[Shri Bhupesh Gupta].

in Parliament despite their serious
ideologica’ and political differences
can combine and force the hands of
the Government as indeed was done
in this particular case.

But the issue involved is not mere-
ly one that concerns the Opposition
and the Treasury Benches or the Gov-
ernment Party. The issue is one
which concerns the functioning of
parliamentary institutions, the func-
tioning of the parliamentarg system,
I think we should not have provided
for this kind of session beng conven-
ed ln ouyr Counstitution, Aftey all,
when the elections are over then the
old Parliument or the old Lok Sabha
or the od elected body goes out of
existence and becomes really defunct.
Technicaliy still it may remain il
the Election Commission by issuing a
notification constitutes the new Lok
Sabha or till that particular Lok Sabha
gets dissolved but po'itcially and
morally ithat particular Lok Sabha,
the outgoing Lok Sabha, becomes de-
funct the moment the election results
are out. '

Here I would raise another question.
In some wuther countries, before the
elections are fought the Parliament is
dissolved. The House of Commons,
as you ltnow, is dissolved before the
election. I am not suggesting that it
should be done exactly in the same
way, here but this thing shoud be
considered. I am not suggesting that 1t
should be dissolved; we need not dis-
solve it. It shouud be there but the
moment the poll results are out, the
moment the Election Cmmission dec-
lares the poll results, immediately
there should be an announcement
constituting the new Lok Sabha or
the new Assembly and simultaneously,
ipso facto I would say the old House,
whether it is Lok Sabha or the As-
sembly, should be deemed to have
Peen dissolved. An announdement
can be made in order to maintain the
formality. It cannot remain even for
two or three days because then you
will have two sets of Parliament.
Suppose you do not dissolve it, the
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lame duct session comes with the old
Members and there are the newly
elected Members. We will have at
least for that duration a larger num-
ber of Members of Parliament than
the total strength of the Lok Sabha.
For example, if the lame duck session
had been held on the 13th March. we
would have had perhaps 700 Lok
Sabha Members or, say, 600 Lok Sabha
Members whereas the strength of the
Lok Sabha on that date would be only
500 or so. Because the old House had
not been dissolved it would have been
in session and yet you would have
had another set of new Members who
had been elected. That anomaly is
not a good thing. That is why I say
that the matter should be considered
as to how best we can evolve a sys-
tem where there will be no such ano-
maly. It may well be on the 13tn
March one Member would have been
sitting in the Lok Sabha representiffg
a particular constituency and if he
had been defeated in the election an~
other would be waiting outside to bt
summoned to come and take his place
in Lok Sabha. This is an anomalous
situation. It is not for me to suggest
how to solve this Constitutional and
political ingenuity are called for in
order to find out a proper solution
and I think the matter should be
thought over a little. It is not
a good thing and the Govern-
ment itself should have done it but
even about this they faltered. First
of all they made a statement to say
that the lame duck session shall be
he'd and later on they had to change
their mind and announce that the

session would not be held. I think the
Government should not have put
themselves in this position. They

should have taken a serious note of
the electoral verdict. This time the
verdict had been qualitatively differ-
ent from the verdict in the past for
the simple reason that the Congress
Party. had been shattered in many
places very severely and the mandate
of the people was clearly and decisi~
veily against the reinstallation of the
Congress Governments anywhere in
the country if I may say so. Of course,
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Cerainly in Parliament a few seats
more were gbtained but that is gno-
ther aspect of the matter which should
be bome in mind.

As far as the other thing is concern-
ed. I think we should not be bothered
so much about the lame duck busi-
ness Even now there are lame duck
Houses. What happens to the Legis-
lative Councils in the States? They
do not reflect the electora' verdict ot
the people. These Legislative Coun-
cils in the various States, wherever
they| exist today. do not reflect the
mandate of the people. Already you
have a peculiar situation where you
have in the Assembly one Party or
one block controlling a majority and
forming the Government while in the
same legis’ature in the Council those
who sit in the Opposition in the
Assembly happen to have the majo-
rity. This is an anomaly and you
may call it lame duck or whatever it
is but this matter is serious because
when the session of the Assembly is
called, both the Houses are called to
meet. That is why I am dealing with
the other House also. Now take the
examp'e of Punjab. The Punjab legis-
lature has been obliged to take up the
guestion of the abolition of the Coun-
cil. I think the State Councils
should be abolished; the Legislative
Councils in the States should be abo-
lished. Here as far as Rajya Sabha is
concerned. we can discuss that ques-
tion because it is a different concept
Here again we have the lame duck
business because we also meet when
the session is inaugurated.

SHRI G. RAMACHANDRAN
(Nominated): Will the hon. Member
at a suitable time move a motion for
the abolition of the Rajya Sabha?
And I promise my support.

SHRI BHUPESH GUPTA: I am
very glad but we shall consider it.
As I said we have a different concept
here. Rajya Sabha is supposed to
represent the States. That is the idea
but the Council is not there to re-
present the Districts or anything like
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that. Now it is conceivable in a
parliamentary agreement to have two
Houses as such as we have in Italy.
Under the Italian Constitution they
have a Senate. The Italian Constitu~
tion was framed with the participa-
tion of the Communist Party there.
They have a Senate there. In France
also they have an Upper House.
There also the Constitution was fram-
ed by other parties but I believe the
Communist Party at that time when
this was done was in the Govern-
ment for a short while. Anyhow it
is there. I have a suggestion to make
here. If the Rajya Sabha continues
in the way it is continuing, then it
had Dbetter be abo’ished. I frankly
say that unless you reconstitute the
Rajya Sabha in a proper way it will
bhecome some kind of an anachoronism
in our constitutional set-up. You see
what has happened today. I am very
glad that Mr. Ramachandran raised
this question because it gives me an
opportunity to elaborate the point a
little. You know, in the Lok Sabha
the Congress majority in a House of
well over 500 seats has been reduced
to 41 while in the Rajya Sabha—this
House is supposed to be indirectly
clected—where the number of seats is
les¢ than half that 1in the Lok
Sabha, the Congress has a majority of
155.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): But Mr. Gupta,
unless you change the Constitution,
thig is bound to happen. The position
in the States is to be reflected here
but it will take ime because one-
thirg of the Rajya Sabha changes
every two years. There is no ques-
tion of any lame duck. You have to
go by the Constitution.

SHRI BHUPESH GUPTA: There-
fore. 1 say change the Constitution.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): That is a diffe=
rent matter. Come to that,
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coming to that. He raised that point.

You are quite right. I am not dis-
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puting what you are saying. Now,
an anomalous situation has arisen.
What is the situation today? In the

State Legislatures, all put together,
we, who are in the Opposition, are
in a clear majority. Those gentlemen
and ladies, who are sitting here, are
in a majority in the majority of the

States today. Not only that. Take
the latest census figure. I have foun-'l
it out from the census office. India’s

population today is 507 million—not
1961 figure. According to that if you
take the States’ figures, you will see
that 300 million today have gone out
of the orbit of the Congress rule at
the State level. Even as I speak heve
today, not counting Rajasthan, 228
million people live under Govern-
ments which are non-Congress Gov-
ernments. Clearly three-fifths of our
population today, even under ‘his
Constitution with all its limitations,
have discarded at the State level Con-
gress rule. Now, what happens to the
federation? The federation should not
be a constitutional usurption and
yet it is so today. Here, in Parlia-
ment, well, the Congress Party, dis-
carded at the State level by three-
fifths of our people, controls this
federal Centre. When such a situa-
tion arises, two things happen. Either
the concept of federation becomes a
casualty in the long run or the uni-
tary concept grows and a kind of con-
stitutional crisis and, later on, a poli-
tical crisis begins to grow, and the
symptoms of it you see now. If today
the Rajya Sabha reflected even 75 per
cent of the nation’s mandate, the
nation’s post-election composition of
political forces at the Legislature
level, the Presidential election would
have been determined by those who
sit in the Opposition and not by them.
As you know, the votes in the Presi-
dential election are counted or com-
puted in a particular manner. In
the States we have a clear
lead over the Congress Party. Ip
Parliament we would have had a lead,
even with their 41-Member majorily
in the Lok Sabha, were it not for the
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fact that the Rajya Sabha Membe-s
have a weightage in favour of ihe
Congress Party of the order of 150
Members, which, translated in terms
of Assembly Members, clearly come
to 500 Assembly Members. This is
the position. As you know, the value
of Parliament’s total vo:es and the
value of all the Assemblies put t{o-
gether are equal, That means the
value of the votes of 3,000 people is
equal {0 the value of the votes of 700
people. We are 700 Members. The
value of the vote of a Member I
Parliament is roughly four times the
value of the vote of a member of a
State Assembly and we constitute th2
electoral college.

Now, this is very interesting. We
have a lame-duck Presidential system.
Now, the Congress Party today under-
stand it. They are afraid of the risk
now, That is why they are not in 1
position to lay down the rule. The
moment we have suggested (wa
names, almost all the Oppositiva
parties agreeing together, the Co.1-
gress’s decision is in abeyance, i
least, for the time being. They Aa.»
discussing as to where the risk is Tess
and which candidate is more risky
from their point of view and which
candidate is less risky. I can under-
stand that from their point of view,
I am not concerned with the Presi-
dential election now, but that ouly
shows that the entire parliamentary
system, the scheme of if, has come up
against certain staggering realities of
our political life. Adjustment is
called for. It is a good thing. Thuy
made an adjustment in cancelling the
lame-duck session, but that is nothing,
That is only a drop in the ocran.
Now, the situation is such that many
more such adjustments will Iz
required,.

Therefore, I am coming to the ve ¥y
legitimate point that you raised.
think the time has come for us to re-
consider an amendment{ to the Conp-
stitution, especially the provisions
concerning the Rajya Sabha and the
State Legislative Councils. It is
absolutely essential. It cannot be
that democracy should be allowed o
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be held to ransom or parliamentary
institutions should be allowed to be
held to ransom by an artificial and
unrealistic majority which has out-
lived its sanction, as in the case of
Rajya Sabha. This is what I say. It
is absolutely essential. Some of us
may fall in the process. 1 agree. 1
do not mind it. After all, who are
we? We are here to serve our parlia-
mentary and democratic nstitutions.
If some of us fall in the process, we
may treat ourselves as martyrs to a
great cause. Therefore, when I zay
this thing, it is not in a personal sense
at all. I think it would be a good
thing. Whether you retain this House
or not, it is a matter to be discussed.
If so, how are we going to retain it?
What should be its composition? How
should its composition change? After
the general elections it has to adjust
itself to the realities of the general
elections and the result of the general
elections, in the event of a big hiatus
developing between the mandate of
the people and the reality and the
existence of the Rajya Sabha. Today
a big gap has arisen between *his
House and the national mandate in
the election. I do not say that it can
be overcome immediately, but cer-
tainly you have to apply your mind
to see that this gap is narrowed. If
we do not do so, certain other forces
may be at work in order io under-
mine the whole thing. Therefore,
parliamentary institutions at this level
have to be changed, if I may say so.

Well, you have seen the demand
has come from a number of States
for more federalism. Our Constitu-
tion is a cross between the concept of
federalism and the concept of a uni-
tary government, Decisions were not
taken in a forthright manner by thuse
who framed the Constitution as to
whether India was going to have a
really federal system or a unitary
system. The federal system does not
mean that we have undone ynity. No.
The United States has a federal sys-
tem and yet the unity of the United
States is very well maintained. The
Soviet Union has a federal system
where the States have even the right
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given under the Constitution to
secede, if they like, and yet they are
a strongly unified country. Therefore,
this thing should not be counter-
poised, namely, federation and unity.
Unfortunately our constitutional law-
yvers at that time or those who for-
mulated the Constitution did not apply
their mind partly because they did
not know or could not foresee per-
haps how the situation was going to
develop, even though they had beforc
them the example of the American
and certain other Constitutions by
which they could go and settle the
matter. This very, very important
point 1 want to make in this connec-
tion. Therefore, the Government
should realise that times have chang-
ed:; the canvas has changed; the pic-
ture has changed; new forces are in
operation. That is why more of such
adjustment is called for. Adjustment
cannot be brought about by Ordi-
nances. The Constitution in somec
cases will have to be changed.

Here I may say before I end that
the Central Government, if I may say
so, must develop now a federal out-
look, not in words but in practice. A
federal outlook means a complete
reorientation of their old ways of
thinking. When they were ruling
under the sunshine of mongpoly of
power at the Centre and in the States,
they were conditioned by a certain
political reality which bred in them
arrogance, authoritarianism and love
for concentration of power all along
the line. Today that landscape has
changed where you have to find your
course when a number of States hold-
ing power under different types of
party Government co-exis. side by
side along with the Centre which
may not be in the hands of a party
which controls even three-fourths of
the States or two-thirds of the States
or even half of the States as is .he
position today. Therefore, I think it
is absolutely essential that a federal
concept should be developed.

Here comes the question of the
functioning of the Central Govern-
ment and the functioning of our
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Parliament. Mr. Vice-Chairman, in
Parliament we should function now
more as a federal institution, In the
past the Congress ran it as an instru-
ment of unitary system although with
some federal strain in it. Today it is
not possible. You have to function
in Parliament as the centre of federal
authority, and if you do not so, you
will be creating a crisis in our poli-
tical life the responsibility for which
would rest on you. How to function
In this concept of federation is very,
very important. First of all you have
1o develop an outlook of adjusting to
the realities in the States. You must
think that the time has come when
there should be a diffusion of autho-
rity and power including financial
power, Financial powers are very
important. Now you should be direct-
ing your course in such a manner
that the constituent States of the
Indian Union assume more and more
responsibility and authority; not only
that, but a greater say in the matter
of resources without which the res-
ponsibility cannot be discharged.
Therefore, gutonomy in the sphere of
economy and the management of the
economy have got to be enlarged if
the federal concept is to flourish at
the Centre. If you dry up the springs
of federal power, federal system at
the State level, what goes under is
the federal foundation here, It may
look temporarily as if you are in
authority but you will be undermin-
ing thereby the very foundation of a
federal system if you come up and
destroy or choke the spring wells of
power or authority at the State Jevel,
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): I may tell you
that you have taken 25 minutes.

SHRI BHUPESH GUPTA: A few
minutes more. I am not bringing you
glamour and other things. Glamour
is a part of Dbourgeois democracy;
glamour is a part of bourgeois parlia-
mentary system; glamour is a part of
bourgeois diplomacy; that is Wwhy
Ambassadors must have beautiful
wives, as you know very well, There-
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fore, I am not going into all that, 1
say you must understand the import
of the cancellation of the lame duck
session. We must wake up to the
course that we need to take. Many
things will now happen unforeseen in
the days when the Constitution was
framed some seventeen years ago.
Many things are now happening.
They are happening before our eyes.
I think by and large you subscribe
to certain democratic concept. We
should bring our collective wisdom
and collective thinking to bear on the
theme and the subject in such a
manner that we can review our con-
stitutional practices and conventions
and even the provisions of our Con-
stitution in the light of reality. A
constitution gets ruined sometimes if
it is dogmatic, if it is rigid, if it does
not know how to answer to the
changing times and the changing
situations. After all a constitution is
supposed to serve a policy, a chang-
ing political situation and economic
situation. It is supposed 1o give urges
to the political, economic and other
aspirations of the masses at the level
where the Constitution operates, and
therefare it is absolutely essential that
we make certain changes.

Mr. Vice-Chairman, I am very sorry
ithat we do not have the chance
because of Rajya Sabha—and there-
fore, 1 feel very guilty about it. As
I walk in the street, people will feel
that I belong to a community of men
in this House which is preventing the
Opposition from electing the Presi-
dent as the Opposition likes, This is
not a happy position for one to be in.
People ask, what are you? Once I
went to England in 1953. I met some
of my old Communist friends in the
student days—they were all well
placed in life, They said: “Lord
Gupta, how are you”? They thought
that this House was a kind of House
of Lords. Even though they said it
jokingly, it is so. We should not
become a kind of House of Lords.
Now Mr. Vice-Chairman, why should
we as the ruling party—when 1 say
that, we are a ruling party, you are
a ruling party, they are also a ruling
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and democratic parties also have their
trial when the people have mandated
them to rule their States. All these

factors should be taken into conside-
ration.
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These are only suggestions, by no
means are these exhaustive sugges-
tions nor perfect ones. But along
these lines we must work.

The lame-duck session—the aboli-
tion of the lame-duck session should
be the bheginning of a new chapter,
of the rearrangement of our consti-
tutional activity, of our constitutional
approach, at the parliamentary level,
at the governmental level, at diffe-
rent levels. That is my suggestion.

I do not wish to say very much,
Many things I could have said. But
I would like only to say here that
with regard to the Rajya Sabha and
other things, this matter needs a little
consideration now. Let us take a
little time if we must take a little
time. My suggestion, therefore, is
that the Central Government should
convene g meeting of the wvarious
Opposition parties and also of the
Congress Party—their representa-
tives—and discuss this matter as to
how certain constitutional positions
have to be adjusted to the reality,
quite irrespective of which party rules
which State, or what is going to come,
This has become very essential.

Well, finally, before I sit down, I
am very glad today that the lame-
duck session is going, into the back-
ground. What we want is not a lame-
duck session but in its place, a roaring
tiger session against the Congress
policy. Well, that is the need. That
is made possible because not even the
arrogant Congress Government could
ignore the temper of our people, the
mood of our masses. And the repre-
sentations made by the representa-
tives of the people acting together in
some places and acting in other places
differently brought down the Congress
in this manner, The gbolition of the
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lame-duck session is a sign of victory
of our people.

Here, before I sit down, I just want
to say how, when the election results
were coming out, the British evening
papers gave their headlines—“Shock
after shock in India’s elections: right
and left hits to Mrs. Gandhi”. That
was how the British papers ran their
headlines on the 22nd February as
the results were coming. It is true
that the lame-duck session has been
hit by the election results. There-
fore, I think it is essential that you
take note of it. People have won;
people have made their impression
even before the new Parliament met.
And it is all to the glory of our people
and the electorate that they dealt such
magnificent and destructive blows to
the ruling Congress Party, to the con-
centration of power, to the monopoly
of power, resulting in the first place
in the abandonment of the lame-duck
session. I hope these forces will go
together and will bring strength to
our parliamentary institutions, enliven
them further and adjust them to the
changing pafterns of our political and
social life with the common man
coming on to the {op eof the world.
The new Parliament has begun with
the reduction in Congress Party’s
influence, it is a great augury, a good
beginning and a heartening task. I
hope this will continue in the coming
days and years so that by the time
we reach the next Parliament, the
Congress Party will be turned into a
minority and assigned seats in the
opposition. Change of place is essen-
tial for the sake of democracy. The
lame-duck session has been slaughter-
ed but the lame-duck Government
has to go.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): If the House
has no objection, we may sit up to
1:30. Shall we sit up to 1:30? (After
a pause) Well, then the House stands
adjourned till 2.30 p.m.

The House then adjourned
at seven minutes past one of
the clock.
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The House reassembled after lunch
at half-past two of the clock, THE
DepuTY CHAIRMAN in the Chair.
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many things must be done. I would
particularly draw the attention of the
.hop.. Minister ,and .of this House to
certain anomalies.that you find in the
Constitution Scheduled Castes Order,

- Part XIIL;-West Bengal. They appear

on pages 57 and 58 of the Manual of
Election Laws I am referring to
certamn ' featUres of that. In West

o Bengal tHroughout the State, certain

" Schedilléd Castes.

chstes' fumbering 12 are considered
Then there are 41

" castés in 'respect of which the head-

ing is ‘Throughout the State except
1 thet PUrdlia” district and 1n terri-

ransferted from the Purnea
‘‘‘‘‘‘ t of Bihar”. These 41 castes
who'"ate Sc¢heduled’ Castes’ in Bihar,
are not Seheduléd Castes in these two
distriefs, but so far as the rest of
West Behgal i§" concerned, these 41
castes 'are Schéduled Castes.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI D. R.
CHAVAN):'Madam Deputy Chairman,
what i3 the relevance? -

'

.« 8HRI D. L. SEN GUPTA: The

relevance is to what are the processes
you have got to adhere to. You have
.slarted only one process. I have pre-
1faced my speech by saying that. If
.you did -hot follow it, I repeat that
ithere. are: many things to be done.
5This i3 an amendment and we are
.entitled to refer to the difficulties of
.the enactment .as a whole. That is a
. principle well settled and the hon.
Minister may take note of it. BSo
these 41 .casies are not treated as
‘Scheduled Castes in the two districts
of West Bengal, namely, Purulia and
Puoree

THE DEPUTY CHAIRMAN: The
subiect here is quite different.. .-
Lo atib

el IQRI D L. SEN GUPTA:. I know.
\The,, Secretary should not. mislead
HOWM mro oend il od drigier sL (dan

v nnaty od Rluodz gldrmezzA adi ot

‘ THE DEPUTY CHAIRMAN 1 am
ngt being misled”.
ot 1 b Dajor

e, 1 BN GUBTA: True,
Madam, what I am saying is that this

ed Bt ¢
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is an amendment of the Representa-
tion of the People Act. This is an
amendment and so I am suggesting
that there should be an all-compre-
hensive amendment.

THE DEPUTY CHAIRMAN: That
suggestion you may make.
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SHRI D. L. SEN GUPTA: I am
making. What I am saying is that
this is a piecemeal legislation and so
there should be an all-comprehensive
legislation and I am suggesting in
what direction it should be. I think
one’s wisdem will not fail in respect
of the appreciation of my part of the
argument. So ] am indicating that if
legislation hereafter is to be enacted
by changing or amending in this
manner, it will take a long, long time.
I am highlighting an anomalous posi-
tion as it stands now. Similarly,
another thing I want to indicate 1s
that the Representation of the People
Act provides for fair and free elec-
tion. This fair and free election busi-
ness, in my submission, is not possible
because of the present system of
allotment of symbols as it stands now,
that is, Rule 5 of the Conduct of
Election Rules, 1961—page 371 of the
Manual. Now, fair and free election
means that every contestant should
have the same opportunities—same
difficulties or same opportunities. If
that is so, then how is it that the
Congress Party or 'any other party
gets five years to popularise their
symbol—as a matter of fact, for the
last four elections, the Congress Party
knew what their symbol was and so
did the other parties—while there are
other parties, smaller parties, who are
not given symbols early? In their
cases, for the Lok Sabha, a candidate
gets one symbol and for the Assem-
bly, another symbol. The symbol
difficulty can be removed thus. If a
person contests for the Lok Sabha
belonging to a small party, whatever
party it might be, his base candidate
for the Assembly should be given the
same symbol along with him, to avoid
confusion. These two important sug-
gestions may be noted and in the
future, a comprehensive amendment
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may be brought incorporating these
suggestions.

SHRI GULAM NABI UNTOO
(Jammu and Kashmir): I rise to
support this Bill further to amend the
Representation of the People Act,
1951, 1 think my hon. friend who
preceded was not entirely relevani
10 this Bill and he devoted much time
1o the symbols and other Castes. The
purpose of this Bill is to bridge the
gulf caused by the earlier dissolution
of the Third Lok Sabha and the en-
forcemeni of the Ordinance passed
by the President. It is now necessary
to adopt that Ordinance which is an
amendment to section 73 of the Re-
presentation of the People Act, Sec-
tion 73 related to the publication of
the results of the general elections {o
the House and to the State Legisla-
tures. The purpose of the Act makes
it npecessary to read sections 30, 53
and 66 which relate to nominations,
scrutiny and fixing of the final dates
for the elections. In our elections,
the final day of the completion of the
elections as notified by the notifica-
tion on 1(3th January, 1967 was 1st
April. In the principal Act, sectipn
73 to which the present amendment
is sought, related that soon after the
date of the completion of the elec-
tions, the Election Commission shall
notify the list of candidates who are
elected and therefore it can be said
to have been duly constituted the
House or the State Legislature and
therefore it was quite essential for
the President to issue an Ordinance
to bridge that gulf.

As the House is aware, soon after
the results were out, the Opposition
barties, to gain a psychic victory over
the Congress, manoeuvred to repre-
sent to the President that the old
House should be dissolved before the
then scheduled date for the lame-
duck session. The tradition of the
lame-duck Session was not followed
here only but is being traditionally
observed in many other parliamen-
tary democracies of the world. How-
ever, this half-baked triumph of the
Opposition could not saddle them in
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power, The Ordinance was a ‘must’
because, as per the interpretation we
had to wait for an official gazette
notification from the Election Com-
mission for the list of duly elected
Members and in the absence of such
a notification, no duly House or State
Legislature could have been con-
stituted and such list could be noti-
fied only after 1st April 1967 and not
before. The dissolution of the old
House Dbefore the sche’duled time
made it incumbent upon the Presi-
dent to issue such an Ordinance which
could remove the limitation of the
time-bar on the Election Commission
to notify the list after the resulis are
out, I would therefore pray that such
a step is quite in accordance with the
democratic traditions of the country.

" As for the points of Shri Bhupesh
Gupta as to the federal status of the
country and the tradition of dissolv-
ing the lame-duck Session, I think
that our country, in view of its
various languages, races, colours, ete.
at the time when the Constitution
was framed, when the Constitution
was being framed, the Constitutional
Pundits thought it necessary because
the Britishers had left the country
and the various other States that
were functioning under the British
regime were of such a character that
a unitary character of the Constitu-
tion was a must or the need of the
hour. Theretore the step taken by
the then Home Minister, Sardar Patel,
to unite the entire country was the
correct one.

SHRI D. L. SEN GUPTA: That is
not in the Bill

SHRI GULAM NABI UNTOO: That
is the point. One of the Members
raised that the need of the hour was
that we should have gone towards a
federation and they were not proceed-
ing so at the time when they framed
the Constitution and that a unitary
type of Constitution would not suit
the country. My point is that a uni-
tary type, a quasi-federal type that
our Constitution is, is quite in accord-
ance with the taste and mood of the
people living here because ours is a
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country where there are divergence
of culture, language, religion, etc. and
unless we have such a Constitution as
we have, we cannot remain as India,
in spite of the fact that we have
various languages, religions, etc, If
we have to continue in a united way
as an integrated India, the present
type of Constitutidn is well suited and
in accord with the times,

As for the reference of Mr. Dahya-
bhai V. Patel regarding inside elec-
tions in the Congress Legislature
Party, the point he referred to in his
speech, was not relevant. It is for
the parties to look to their own inte-
rests and to elect their own office-
bearers,

Thank you.

sfy &0 Ao q¥A (faeme) : fer@
Fuelid wgEA, Wt figew  faqdw
e &1 a8 wAren et s ¥ § gwn
e AT E | OF A A gAY
oY i e X FATT E ATl qATE &
ar fose fegdge & mar g a0
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fear &t =Y @w3d &, OF O qAl
qZTqAA F IHST 8, WEqfg S F
agt w1 frg fFe &1 0T FTA A
g @3r FW § | HWAT WY AR
gy & fF mifwraried SRt aag
#T fergeara & mieamedy SHHET
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T W=l F oy § Ag FEAT
igar g fF a1 @t OF WG 919, F
ST TG AT TF G (A FLHTHL
FAC AL qr fergeard #1 qAQr w
aaer faar arg 5 o fggeara &
gt gl ®, fa% AR # ST
AT 377 § g H TR A |
W1 FAAFA AT FI 8 IA® ATAA
AT FTAFAT 81 A8 |
THE DEPUTY CHAIRMAN:; Mr.

Abig Ali.

SHRI ABID ALI (Maharashtra): I
may speak after my hon. frienq over
there,

THE DEPUTY CHAIRMAN: I have
called you.

SHRI ABID ALI: He wants to speak,
Madam. Let him speak.

st TATMCED @ FAT AT AT
FAT AL & ?

THE DEPUTY CHARMAN: Mr.
Mandal has already spoken

s il et AT AT gHAT
WA & WA G H=6T AT
S TRAATAN . F gEAS B (F

fewg ot F oty g g &, ITH
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THTAAT I78 AGL FTAT § |

SHRI ABID ALI: Our friends from
the Communist benches have made
certain statements, Madam, and I feel
that I should make a reference to
those statements particularly to their
suggestions about unitary type, fede-
ral type and so on. May I ask them
this question? Ig it not a fact that the
Congress is the only party which has
gonhe to the people as one party and
got a mandate from the people? I say
no other party in this country has se
far attained that statug of enjoying
the mandate of the people. It is true
that so far ag the particular State of
Madras is concerned, the D.M.K. has
been elected. But as the hon. Mem-
ber was making a reference to Bengal
and other States where non-Congress
Ministries have been formed, I want to
say one thing. Madam, one thing in
particular is forgotten when they say
this and that is that still Congressmen,
that too senior Congressmen, are the
Chief Ministers in those States, ahd it
is the Congress organisation which has
the honour of supplying Chief Minis-
ters. Except in two States jn the
South, in all those parts where non-
Congress Ministries have been formed,
they had to take shelter under the
leadership of Congressmen. As for
these hotchpotch Governments, one has
already toppled in Punjab and others
may, in the near future, also topple
down,

S TVFARTA :  IFT R |

s{teelt avan watfear (va< s2w):
giTarar &7 9 a8 1

SHRI ABID ALI: In Haryana also a
congressman is the Chief Minister.
That gshould not be forgotten. As for
Bengal, Bihar and U.P,, I say that
senior Congressmen are the Chief
Ministers there. They say that the
Congress has not got a majority of

votes. But is there any party which
has got more votes than the
Congress has got? None, Therefore,

to say that at the Centre the Congress
has no right
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ag a1, 91 I9aT 3@T 7 3G | AW E, A
2, @ &, gfvar sdifag adv g | gl
T &, faarg a9 #qeAng & |

Madam, I was saying that we have
the might. If they say that it is not
proper for the Congress to be here ang
has no right to form g government
here then it is for those, who make
that statement or claim to resign, to
quit. After that, let them go again to
the electorate and get their mandate,
But for that nobody has got the cour-
age. Those who have got lesser votes
than we have, they are forming Gov-
ernments jn some States. They got lesg
number of voteg than we did and still

they blame ug for forming the Gov-
ernment here.

M AW T qHET §
% &l

Y ofeg oelt :  qEEa 77 qEEq
¥, KT |, ATKIAAT H agF AT
e & S fgma a g wg g f
AT T IEHT TFEAT AZ 7417
A HTTE, TATUT QA& |

He said that we bring in people here
who have been defeated in the elec-
tions. 1 would ask these friends to
make their statements aftey making a
little study of the points on which
they want to make their statements.
Let them make a list of the persons
of the respective parties sitting on
thoge benches and see how many of
their stalwartg have been brought here
into the Rajya Sabha, after they had
been disowned ang defeated by the
electorate. And then make a list of
the persong on this side. On this side
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they will not find even one per cent
of what they have been bringing in.
Is it not a fact that recognised leaders
of the respective parties in the Oppo-
sition have been defeated and they
have come here to sit on the front
benches? Hafiz Mohammad Ibrahim
was a Member of the Rajya Sabha
and when he got defeated in the elec-

tions, immediately he resigned and
went out.

SHRI S. S. MARISWAMY (Madras):
And became a Governor,

SHRI ABID ALI: Of course.

SHRI S. S. MARISWAMY: Bringing
them to the Rajya Sabha is one matter
and making them Governors is a dif-
ferent matter?

SHRI ABID ALI: My hon. friend
was not here when that statement was
made to which I am making a refe-
rence, That statement was made by
one who is a beloved of the hon.
Member also. Although they both may
fight each other as Swatantra and
Communists, how much they are hand-

in-glove here, is known only to them-
selves,

The hon. Member made a reference
to an ex-Governor here. I am refer-
ring to the hon. Member who deliver-
ed his speech earlier here. Now,
Shri Jairamdas Daulatram has been
nominated by the President to repre-
sent a special interest, the interests
of the Sind. Unfortunately Sing went
to Pakistan. Shri Jairamdas Daulat-

ram is a recognised leader of Sind
and . ..

SHRI SHEEL BHADRA YAJEE: Of
India.

SHRI ABID ALI: Yes, of India. Of

course, he was a prominent freedom-
fighter.

st TwAreraw ;- fawg w8 fag
29 AW 1 397 LA |

| WfET weft © 290 G2 WA
oo faa ete faar |
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[ was refetring td the fact that he
«~tig protecting those 1nterests and jf the
-uipresident thought it appropmate to
. mommate Shri Jairamdas Daullatra,m
inhere 15 something whych shoulg be
‘ 'very much abpi‘éélated and not some-
‘thang that should Bé Crltlcrsed When
Shry- Jalramdas” Daulatrém proposed:
inthe inicldsion of the Sll’ldh} language
in the list of languagey mentioned in
. ouxy anstitution). that lwas -very much
" appreciated by, those hon. Members the
day before yesterday and today they
stand up.and. eriticise “himt. “That, of
course, is very unfortunate. Now
. they talked-abéut lions roaring and all
ithatt These are-the- lidns ag they are

-edllbd T A ‘”"‘) LlL(')ns made on the
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carpets. These are lions of that kind
[.only; nething!/mobd/tHan thdt. Who
;118 roaring. snd-wheresgre ' the’ libns?

One wownld: wandt i{o- see them, But 4e1
they. are happy with- that po- tidh 1
do toot erudpe o :
vinNow it sheuld be remembered that !
We..also. belong to the masses. We
have been verymuch with them: Whatl
are the conditions which prevailed in |
the cqunlry and what are the expecta- ;
“HERE Wil Uhey raised in the people?
Or{e of them Lwas. about food. ,We:
“know - there is drfﬁculty about food and
B\ i/ a th,mg w}nqh @averybody dislikes.

”ﬁf‘ coutfse, an attemp} is heing made

to 1mprove the ppq;}porr‘]out _pgoplg. in

the South seem to, haye thaught, ;Tet

qg ’tr%gand v‘ote ﬁor spme other parky;

pé ‘aps they may be ablg,to, be help-

U¥4if*in Tegard to food’. And what was

the promise given? The promise was

}E}}at igx,ey would, get three measures of

or a rupee. We all know ithat
three measures means 9 Ibs. And peo-
ple are getiing disillugionied already.

oian gt o L wDH
“SHRE'S S, MARISWAMY: Not at
all; you are wrong.

SHRI #BID; ALL: . Accepting the
suggestwn of the homy:Member. I

would ask him: Have they been
g1veg19 1bs.?. It they are non given
“Ibd" then there s boun

terrible disappoirtrifent.s If ffsrébb g

G4A
APR. 1967 |

AN
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JE pet now, 1 s hound W come about
a httle later. Perhaps  people; are
wartmg anci perhaps they believe, they
appreciate that within a month the
new' (bverniment may not be able to
Bive them M ilbs: /1t may ‘tdke ‘time.
But c Itvaunl)yt they .are, gptting  disitlu-~
srbned because it was S?ld the, moment
fhe' party ' édmél -to ' power,  three
measyres «, 1wl sbe i givens | All' the
same, there is some slight reduction
in the Pmce of foodgrains in, Tamil
' 4d. “1"dbkept' that, hut again it

"dhould be 1emembered
foatk et o

LOSHREYS. S: MARISWAMY 1 want
torelarity thé-posttion. He' 1s ‘building
Jupdthiryt edsé on wrong Premxses
'Kielly ‘xcuss me £6f' ' my  interrup-
tidny+ The D NPK. " Teader ' said  that
- they whuld ti§ & ‘dide ‘Gné measure
~fure a' rupee" sftey’ ‘absﬁrnp‘uon of ofﬁpe
-amd thelr wadesvoint wold be” to, give
three meddures! Ifer’ Wpde. Not im-
'mediatelph let Witk coftéet his stafe-
-mént ang then- prucbed‘

o
THE DEPUTY CHAIRMAN: In any
case if is beside the point. Come to

the; Bill,

L

SHRI ABID ALI: Here in this Rajya
Sabha the way things are going
nothihg ty beside the polnt’ You may
sav that T am beside the point

\THE ‘DEPUTY CHATRMAN: ~That

P

witl:be @ pbor imitation v —-ny
SHRI ABID ALI: maype; 1 wish
that we stick to the rules and I
wish ., . .
[FEIETRERS I ¢ 1N
= o A q’rfga T
Ul ST TR AL "t LD
» WA
dudw e )
amefrbﬁx mﬁwnaa; it R ‘mﬁ az
“f 14 J u I(
“g@a !?‘[{?ﬁ ;JQ L]‘ Q{ Mfﬁ ﬁa’? ko
1(f?%1;ﬂ{ FEFUE W-ﬁﬂ 3&{% ﬁr§

ail WOBoTYT T 3 I g AW W
wg"r FEE

o1t o

lo tail & s:{rm narix b'

ab®0zislitat trbe: that three measures
were promised and three measures
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are not glven? It may take some time;
I also appreciate it but it may not be
possible for the Government of Tamil
Nad to give three measures of rite for
a rupee and therefore people will be
disappointed. If the hon. Member says
that they  are nphqakeady ddisithe-
sio P < 1 < (idzob

ot ot

’ 4 pInwW

SHRI S. S. MARISWAMY: They
are going to give it; vou will_ see
that. . -- 3. 1 t
'Then'
I will love them.’
. F oovs

SHRI S. S. MARISWAMY: For the-
information of the hon. Member let.
me tell him that at the time when the
Britishers were there they were giv-
ing 9 measures per rﬁpee.

r nh

SHRI ABID ALI: Nine lbs.?
I will honour them,

oot

SHRI ABID ALI: The Britishers?

LSRR S

SHRI S. S. MARISWAMY: Yes; so.
it is not an impossible thmg §o give
three measures

R T T 5 A

THE DEPUTY CHAIRMAN: In any
case, it is hypothetical. Why not wait.
and see?

SHRI ABID ALI: I was also having
18 measures when I was a child. That
is not the question. The question
is ... A

R

SHRI P. GOVINDA MENON: What
is the volume of the measure?

SHRI ABID ALI: It is 3 Ibs.

SHRI P. GOVINDA MENON; You.
say that; nobody has said it TR

The accepted

l|q~l'.|r~A|i-

SHRI ABID ALI'
volume is 3 Ybsr & .1V

EH " T oET TR
Anyway, Madam what I say is on
this wrong premises assertions weré

made and propagands was done and-
they have been able to win in some
constituencies. But always to stand up
and say that the Congress 1s defeated,
the Congress hag gone, the Congress
hag no business to remain here or;

remain there, all this does not
Ml e

[ 8 APR. 1967 ]
[ 7 HIARZ
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much ice. Nobody, as 1 have sub-
mitted earlier, has/ beerl able ¥o get
the mandate of the people; it is only
we who have been enjoying that pri-
vilege But already from what they
are doing in spite of the stunts that
are being created here and there—
people know what is stunt and what
is reality—if we wereto . . . (Time
bell rings.) Can I continue?

THE DEPUTY CHAIRMAN: You
may go on if you want to but yoy are
speaking on food.

i
L s TRATE nE TaF i AT
@z AR 7 agr oz

=t gfag wet @ q T owTE T
2T T AT vzar Fragd’ g T
$oAT 2 7 (A 2 He v Ty %
fv o1 womTz MW we T wgvarﬁr

F7, ST ATFA T W WA A asA
N ﬁw‘r N T EUT SR PR

- Sy
Any way, Madam, my request is that,_\
the Government should not be bullied"
and not get entangled in these phrases. -
It should feel that it hag a right to
be here and this idea of pleasing too
much -the Opposition parties will not
bring good to the country.

: Thank you.

st URAATCEW ;. qraAaT & gifag
AT ATZE H1 ARET BT AN G A7 |
F1Z A o fFAT 9T F & ¥ F
FATT & AT TA AGT AHET AT E AT 1
ofaz medt Argd #1881 d A FG Ay ¥
T O A fF A AT ARIE N 1

T

T}

| & gm o R R A A
3 | Wt wAEA TE AT A T AT ag
¥ ot e #1 fadaw & vAwq § @i A
mitarn) Urz-:'“r FHH T AT AT arrrﬂ
AT SrAT oy At | TrEafa & vy
CEal f‘{ﬁ':‘f??ﬂﬁ zw'el; Led am%ntq%ﬁ

d Fara aw T‘s’ % 3:[17 37 mrs
TR g meo

e e
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[* TsmTTa]
g9 w7 ¥ 3 P @ 9 TR aw
AR 7 Wl F1 ;AT F LA
TAUA AlFANT JATAT AT AT AG
sfaq agi & 1 w1 @ w1 gt 7R
Aty wfiEm 7 gw Al F A% AU
AT AT AT & A€ IFA AT T
F1 ATAE & AT qg 9% HATGF
FH EAT | gAG fA¥ g/ wmaar ¥
w17 Afaz o=t qres 971 980 Figh 77
TA | AA TR | AT H qZ WI0T FEAT
AZAT g & o mHzHe 3@ qvE AT
AT &Y g a1 gAT qfels eamsw gy,
IR TRIT BT AT w1 sy
A F qF AT FT 999 &Y A0F 4T
qET T4 @Rl =Afgx 1§ oF
AN, Nk ISR T UG qIH &
Fuarfad ggedi 7 gar § AOF g
T FTAFATE | g0 F PIF q47 Y
AT 7E AT AT, AZT F WA F AT
FIE TF AL FALT 42 AT I FHAT
zq A 3¢ gy 5 foq aet o |
%3 721 & B 7 azqmd agr a1 Ta-
AT F LB T F1T FAT FAT AR
aT Az afag WY [FErT HARET
1 TTF B AT B Ao TWEo o
F AW AT F@ g A e fF FIf
T FT, F I T &L, JEITA AT A
g, F17 g Aionforer QU A FT FH Y
Fq AT T & FAFE, THT FAFT,
At wAT vt Ay F fAr gt 9w w
¥ afal ¥ 5w gw v forrge Y T
T FZT EH 7 T AT 5 T FI ATFT
& FrAT O fF gey, 2§ e, wew
o Mafaez 21 3 a9 F AT IFFFLE
Fa ¥ 3T 30 AT T AT A7 qAaw
g9 BTN | FAT WEEH g7 ¥ fewz
FETAT AT T & AT &1 T&T AT AT |
w11 T g AT arE ey gfear § ureaifia
o1 1 qrgT FY gfwTr @t gfaw & am
13 I H T0F Fg F 7 F1 farfaw
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AN & €7 ¥ 7@ §7 U5 g0 § B0
2 o HYT T FeA T T 72 ¥ 991 vt
F fan

SHRI P. N. SAPRU (Uttar Pra-
desh): Why do 'you not bring for-
ward an election petition?

N AW S & o Arga
aqg § W 2, ¥ ST gz F1 9%
HIFAT AR g W 89 93 99 g
g fadie 7 ax ad g ;) gey
TEY § 99 U fEm eman  ghema
fadvory agr &% IE 2 o1 gw
GF H W RIT a9 WA T
FT FEAT ATgdl g 5 o g7 & o
JTFT F FEH A9y AT =1z
AN FE FARHT GFR AqTT 7
T wEl, 7Y A gfaem & g4 7 g
stq 9g qd1 &1 gfraa 7 914 qgar g
AR A9 fA3T=T 45 @ sray & 91 oww
HIT TG TN QLEHTL AT 7 S8
fan sEma g1 sar @, autd aveErdy
9T F1 39 fqu gedqra g1 «mar g,
FuTAT TAAIZTHAHE g3 ATAT € | T
A1 qTAAS Z0F 57 a7 & ( A7 A0
F7 3T A@AT g B aga F gemrfqg
AEETTNIFATT ¥ AT qg0E § Jrar
T 2 A TgaeAr a9 a@, Ay &
WA aTd S g1 TN 95 913 A
T FARE FAAT T ET JAT 9 QAT
% g a7 39 faat @ fFaw ey
AT HIT A 47 & U s w7
foradY Fratan =1 | sFTe T Zar a1y o1
3G ¥ 9 SER, WAR FH AW SEHT
AR A w4 5 gadAr saEr @
TI G4 &1 A7 ¥ fwam F fan
TF g8 |

AT & G- GSET & ¥,
T F are ¥, AT F are §, a9y
e gifa garfawr & arv g——aur
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FA g5 | UF ‘FAiE & qfoaar §
€T AEAl § FEr 9T &Ar =fEy |
SAdd a1 g ? {96 0F wa § A1 9EET
1 o § ° # g9 & ol &7 A
74T 93 Y@ g, § w9+ 97 g @I aifF
am qam o F frad fadi & 7
AT T@TE 1 2—4 F7 for@r g § -

“aradT TSETE S,
IAT T2, FFAF |

ATTET 7 TAFIE o fF zar
T ALF (T 19F 77§ | o AR
faa sa% Fqr 4 1 fga@ qar ¥
F9 WG 4 a9 qa9d AT 57 TEIA
T F AT ¥ fgar a1 fF ag mwuAr
ZEATET AMFT T 7 agi(w fa<raT qer
& 91y g9g9d §, SAF @1 Aq@T
ag 4g fafy g faa faq wsaumer &
Iy T 9 fa0g 97 & g1 @ ag
JAIF qF T IF F | § F19T 17
AT AT FIAT =Rl g & ST g
ANTIR T AT, Al 1 SR S5 F
Fg1 % AfF (9017 991 & =19 927 @7
2 H AT SEAET g1 | SFITEFH
#gl f5 M« Fr 987 1 F4IEY T1F
A7 ; & Agar § 6 aAr geArwr
TEINA FT 2 5 TG T TG A AT
FTHATE FATT | T8 =T & AT 7 3707
ars F3ar g 17

sfvReft farerasdt agddy (we w3w)
g9 W ZHAT HTG FH FA g |

A THAREW : HF § cdR
91 &9 & HAG ST FFEAF T T S0AT
TEEr AOFT ¥ fear | A qww H
3T 3W &t agara feafg § owmge
w7 UgAE fawa &1 ArAfad
FIAl 7w | A1 Hg fqerra® &9 ¥
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a9 =wE fawd w77 FEAT
ZIaT MY FFT | HEJ FLUF A2
s wfa ¥ o v == faww "uw
faarw a= & we qag sfafafaar &
T AT G0 7T | IFE AT F409
11 35 Tfa & arg ST &1 | 7 7GT &7
FATT G AT FAMAT | ZATE qAGA FAT
ot vraaes faga & oowt wvce fwar
fr w3 7o & Fq1 AT IO fAE T
FHATE | A T TEY TTAS ST HTGHT
F1a?r =F7m fag F1 gt Tfew sa§
Fepta wfagfay wfea 9 ®7 AT
FrfgT | SAFT 9" NI 2T ATAT AR
IaH faaea FET JAGT KT WIGTT T
qfa 1 g 1 ST EHAIT | gAw § v
g f oo «ftwet sfgar e i, s
#dt & faa aTquEt ST @ &) AA
TF ¥F aw Aiqw g fF feedt §
TIIT AZRT FT FI§ Teq ASAATH
wgrRT & arg wran fw gur G gag
FIAUHT FT WY & A ATV Sy
HIT 7 faery w7 qury wat foq qwg
FY fearaw =% ga% garfas #10 F9,
FitF FEw T fe@em & faar
faar &2 & qo & fear 9o7 CaTT #7
fear 3a< w3 *7 faerT aar § fa &
TEAVRT T | IHFT FAH AT, EF AT
fF ag FedeT a1 A IEA FEAIAT
fzar, wT feeett qagr v F@ifE foost
q HET 9 ITTALT, 8 FIIL FT HIATET
F TS FOF & 1T F g 197 a1 R
g} feeey o 93T, o feoe) o Fivg
F TET ¥ Sy 1 gafay g8t § gwr
geHT AT I O T TH ATAH AT |
zafaT g0 6 a9 w3, ag faegt faard
T To o iﬂ'o FT i'?'ﬁ"-'ﬁ}"'l' forar
g Fgl f5 7 aw gy Tsgww
WERT TR ST W@ € | gHT FET ST
g1 & I fAsiar | I F2r ASATIe
St gt faedt dw fifse, faa &7
T FG | B g war g U S
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the People

TR R

[+t asmTTEY] " W ge Y g g SIA

15 faae qge , NAHTT a F4T IAT |

<7t &Y ugaT g, 9AFT ey 2av g, fadr

T ’»Trwwa'rg | fREET AT o o T 0
T IET@T A9 AT & |

3mgfa wamqa%gir L -

Y AT arg“r EEAl vw’?
mr‘m‘r eﬁ g —

“gas ¥ =rar g 5 oarg ’fﬂﬁﬁ 5fr€‘{T
g€ W I 7T § faew qrooHt
9T R & 1 A% AT AA HB AR} AA¢ [
Ty AT TA1F TqOTT & forw 41710747,
ATFFAYL . T | m;qfa FEARAY
mwa‘m 7 fip g AR ¥ G
cqrrd 1 wfaam § wsgma w¥e
uF dadla saifas adavfarn feafa &
L AT ¥ VTSN W9 WA &
T F fau a@F J gwar, awnd
Trezafiy & wara & fag STy o7 T awar
& 1 99% g% mofq gy 2, w7 aeAere c
AT T AT F AT FH AT F 1
fafemr w7 & gamy Hfqarr & g oy
TRWE T7 FF AW ;T wqfewr z
IFF AT A Mg 50 ‘g7 A
g 2 fx mrs ety o i wdw 9=
IIAT TE & 97 wrw F1 ety & o
A1 faagy #1 faa 7 1 i qure ==
g n% 3 fo wfese = gym gafem-
“§ wraq AfgTm ATSE FIAT SR
g f5 afe o gy T7w fag Aygan
FT GIFIE Af5T FTAHT fdam 27 o
AR I, FeIe (999 faarT & gfqa,
#19 ¥ faama- 4 a1 aforg waag
AU C BB S Ci A AR R
IS, FAKT-, RS , ST A%, TTA

feand & @19 ¥ =9 foars wEnd et

= Z VAN R AT IAH N I T2 W

I HIN AT Ag AT (ST A AT
qATH F2I9 & T wt qfqam wqwy
aTa A1 8, Az qwar agier ag A

feafq qv warag gt st 1“9 &9 )
FHT TR FT T g1 &F a1 Mg |
g #1 @g Je w8 | feenr arar,
gqraTar, WA aran, AR . FHA
TRV, &, FeAH 0 THY F gEicad
Y BB qOE AT AWEHT H
s9F A1 7, of1 =7 fag St #1
el § G-HT FT @I AT ATewng o
fFw Faer zafau f& vaEt #9909 a9
FT GIAT T | 7F. A1 a1 faqee & f5
o ey g7 fag ST B owTer gATE
o frard s gt afauiteg afsa
FIA F FFH F1FT F N FH| USA-
TF F T o ¥ o HY o FITL. JAZ AT T
T 1 ST FHT g——aEqd | 0 48 TF
U9 &9 F AEAiAd GgEl N FTR
Qe & F9 & fr g ag #4n gt @
B

qdT & W W oAT A1 OF @A
gaeT Ieaer grer ¥ Faelt & fom ) go#
fogr  F—gav wew gfem Zagw
yfadrer &1 wust ¥ ga¥d fawr
g & R 39z sgw el orae A
TR 9¢ @1 & 139 8YF g7 § eaafy
st &, fomgiv f garet wmaamdi v
F2 T F wemgw 9y fwar aqr
aeaaa wfaand 9 g1, oo weeaes -
ag fagaw g av oAt gut g faaoem
& fygeq w=ar fF gd7 FeodT wod
ufeqewr § 7 €10 7T g IAT AIW
fafwa &, argelt a8y & 1 ST w=w £
frafq =1 forgat B PameraT @ 9E4T 10
7%, 1857 H W4T EFIT AT AT 98
% aamyar faor wifear g€ &
foom =g meEEw gu E, agd
[l AT AT WO {Y FEAAT AT
I JIW A AY &, AT ATy wife

Fl, 98 NS dEr @m—-IaEr &
ATk 3T AT AFATE |
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gafaa  oEY wafag ST WX
Teafy wger ¥ wfeass ¥ woinfr
&Y warag FeT, 94T N | TEEY
® Jqradt T =mgar g

AN WAAET Wy 91a war af
Faow F o Sy AR F wgar
F 5 a7 F1 7 agq s § v
& 1 wAge qd £ stgt A -
rfeEt 1 37 qur glaai ¥ goe F3
foqq wigafdr e afq & @17 TR
g F  offgaqsa qaa.fd ®
T wF | W dArfEr glera waat
F [T FX FT FAEX AT
wrrATfeEY # gardT wdt g dr 98 99
JeT B gAT O\ OF Wy afedrar §
‘FFad B f6d 3 wr g | gam, "Ea,
AgAT F1 AT AT Afed | I qu
wifafag TaET &1 gaq FI & G
qouRT w1 % woqwt 9EET IEE
FE AN B[ qGAT § a°F F | TAT
FATTT Y AT §, Jgf §aT 7 gy agi
RATE TG &, AGT AAT T EAT & |

At & A IR AT qAFEAT
W FAR agt @ FS A g7
& o R g &, o Twe
RT ¥ gas A9 fFar,  “owew Afw”
T A $ 7 AT T ST T He Hf4aC
JrAY 77 AL F@T fF Aw v Al
Fores wiw g g’ a1 91 s ¥y, @
T OAMT FEAM—IFT § IR
A FFw3n F1 e @ gt
& aifaied ST & 7 9IFT §
fF “17  fa7 wwree € 1 aTfws
T 907 | T8 3T R s
qE BT A9 FIL Y, AW F F IR
WX HFL HWE T g8 99 g
&) 93T ¥ 2219 F for 97 Ay Fw
g, T ag wwr wren 5 T ¥ afy-
wrg § 1 e we feTdfew § a3
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ez adm | § 3HE WM e
TE 3 1 WX W@ A HAF IR
&1 & g i org &t gwi W ol
FTH T I A A % gL o fa-
fesat agt W g0 ST W HeEr
T T Flwaa |

ot § Jvaaq "X 5fed F71 0w
IITEIT AT ATEAT § | 1940-41 FY
qgTs = @ ot | AlF oW § gEEE
g 7T § I AT F awdw F fAw
JraTd A1 & agq & ey 99 faw
e & am =g (97 & o7 qeFre a9
g | EedE F g 9w ¥ F g
Tam {1 97 ¥ &, w= e mAi
CIRIE P i ¢ L C AR i 2 ()
§ & 7t grer s wfwag & g
T, TR F FWT a1 9 Adl
gAr | 11 Hra ¥ wgn, A9y, fewrn
T g 9T gAR &1 &9 F 9T 39 B
fomrer ¥ A7 9T UsEE V4 g, 'WW
Ffen”’ w7 gArd ofed ¥ ogEe
2 Y geqT ¥ FA1 AT § A1 § awaar
g frx femiaa ewwt qam wat wg
T 37 e | [ w77 A9 vEReA
ger §, Ff=w o §, 48 ¥ a6 v
w797 §

Tgl ITREIW F ST AW F qEy
& grquiaee ST &1 AT =ARAT § )
qg 1960 %1 a1 §, WAAIAT, 7 IaAX
I3 & =0 7 A TS 9, S99 ang
# 99 ¥ 4r, a9 qdax a7 JuneAm
SR WIW F FOE 37 & gdIEe
9 ¥ far F@w F & Fmad 1@
ot & faQtgy & @3 gT 1 giteET @
T arquitaeg S F g A 4, ge -
far T g A¥ AR S EE TH
I 77 ) geguies o7 9 Fg1, § g
A7 91, @Ay &9 SuneEwm &)
AT §TU @9 9T, gAY &gT 97
fe qfteaT o g ondT at & awg



2987 Representation of
the People

EikEaieud
fe Fiom dmer w1 W FX faena
T § 1 g i ey ¥ Fr wwp-
T T TET A € 1 AR ¥ AR
T fF ag W S 9 AR @
ST F(E HI IEHT & &, AR qr
WSE AT FT IgAT AT AT, T35 F
T AITS P HIANAT @IE TGH
ST FF = T O it F 99 ag
ATHAT TBLFHT 1 (- Time bell rings )

HATET AMA A T Fgl, T, AR
r Ft gErEr J]T TUET | Fopw qEt
« ) I WRW F W § a1 Fy awedifa
& gHIAT 2T € & 9T g fF
grquitees o1 3&wr f@ar o sas
are Sg AW ToH qe {Al 97 9 §3
2\ g9 gwA A fedt et 5 Ay
A, qF FHIE F FEET 9, =er a1
AR MET FAT FET AT = AT, W
FrE U FAar 1 IF A7 1 G |
@ # g 5 @ g9 AT 1 qE
ST ATEA =T F AR feeA1 B
srEaTad Wi faear @ & fv ag w1
AT F WFT F AT TGN § AF A
HX TST 9T F I W; q.F qET
¥ wewl ¥ O #Mw ¥ oriefed
FT FATT g § IAH A aFTE a4,
qamard o # faee o7 e 3w
&nr Fr wAT fEar owr o490 fF o
die 7 fwer, @ Ay @i foee qu
7 | & ST WEAT £, W q@ A
1 Saea o1 fqardf 8, weares @,
Y ggt wfawarg &1 g@@rT 7 9y ?

& W ALT |qIEY - NS § |

| TEATEY ;9T FEH a0
awa ¥ & wgar g afaere aned g,
fazre TaEY AT fF fAfed & § s
quafag At waaifa® 997 94t gy,
A 3gF! IERT AT Sifgd ) guwr
FETgT AT N3W & iR g,
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IEFT g fady w1 F WY «r-
forardedr wafa #Y se1 g, Fgt Feaz-
A T ITAGT IFT F AT FT 937 FT
feam | & <wTaeY ¥ FgAT S8 §,
yfage s@ & &Y qaa agrn, § wwaAdr
g I wrae gam ddy 7 setwr &1 war
RIAT FAL g WY TF TG7 gHT 1 AR
ST ANT FUT A3 FT FEA § A AR
S

Iqevnafa . 3 Org gure T

st TRATEW 0 qRT AT AT |

Ireafa Ay A1 dg fome
o e &

S TSARWW . g7 AT Aged v
T Fg W E |

Igaafa : a1 faae ST arfea v

t TRARTEW w19 &1 fome
femmgalalw A FROF W E 7 al
Ty o ¥ ¥ wgA1 |lgEr §; WS
qdidT F 97 § AT ARy JER F
9713 ¥ Fa7 Y @ &7 AT™ wamny
Zo & feamy &1 7Y &y arar f& gmi
Sdlez #71 39@, usdly &1 9T
fra g q 217 ag #1¢ atdf 219 FEgA
g g9 W A, ¥ FA § YW
49 FT AT § AT FAG A7 F9€1 )
g & umfas femw # st aifa-
feger ara@ &1 faamel gy, fadr o€y
aF qFF A7 i g i fr faw
AT FHE qEt F7 qqq g, g
F uwfas fage & 1§ uwdfas
zer Q&7 Agi § forgaT ga@r A AT
¥ o gET § | FEY §, T T &
A | AT AT TV AT g, AT AT
fatraY @l &1 T fed fe aw Ay
¥ AT Y IW X AT 1T FATRY o
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q¥ FaT A_W 2, fagre g, et fafaw
T A1 79w A1 Fgd o fomd e
qluTg M FEAFA AT &, 98 de-
%1 0F fafauw o a@r fad § 27
3% fafane smm 1 AR A7 g
@1 & ary graffag 737 & fa¥ gw
£ 1 fm oY Q1 ar{ie #r s , awar
FY A1 2, SEFT T Wiewz gt AR
wifas ol @lga wElw Fga & | T8
£H 9 FT YT & | QT AR F T
¥ 93w ¥ #47 qaas faaread § )

2939

ar & 3|y & weal ¥ aIy WY
A A I qA F @A AT A
fadas sega &, 39 faaas & @
A9 F1 W@AT § AIF _saarmeal ag
faga® g awf &1 s far @1 @
& My gw ami F faaeT 97 veavfa
St & St wegew ar Et A FRAY
e & F {3 ag war & 1 3p T fan
FA A #1816 T30 AT gFar | sfawe,
gf, g9 W9 31U 98 T&I fragT &30
f oF amafa® qar @y fagas zq
¥eq ¥ wog A1 forady gamw am fag
YT FEY AAT § FAGT AT AT AIAT
afafafesa &Y | o9 91 97 & 37 9,
fawew & aa qv, wfsw & a7 qg,
sUeafaal & ARl F aw 9% zam
AT G ST AT WEAT § qg NEAT
@ g oY 3&Y o azar g & za
dreq foideaa faq g7 faare &<
qaq 9e9 & qemfaq qeer g A1q 97
e @i {F 99 qF rAfaE 3m@-
fady Tof W, ATfa® guraaT T@y gt
q9 qF JAGT T qaT ¥ 497 7qAT AT
greaT @Al | 3ufad e & arga
aral | 9T qay aT graT Faew
ag ¢ fRzgIw A gsmifas 3 feet
F fa, mfaw gutaar & fa9, sk
F2q IFTAT AILF fqdas Arse oad
FIAFT KT I &I |
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SHRI P. GOVINDA MENON:
Madam, this is the first time that I..
have the honour to pilot g Bill in the *
Rajya Sabha. When  proceeded to
take up this task, I never thought that .
L would have to listen to a large
number of speeches which have very "’
little to do—to put it very mildly—-
with the subject-matter of the Bill
before us. The object of the Bill is
very limited. It was decided not to
have the Third Iok Sabha fo meet
after the general election in 1967
From the trend of the speeches of
some of the hon. Members on the’
other side of the House, one would
get the impression that the Congress
Party or the Government had a vested.
interest in the matter that the Third
Lok Sabha should meet, evey after the
general election of 1967. 1 would like
to take a few minutes to inform our-
selves about the reason why in 1952,
in 1957 and in 1962 the Lok Sabha met
even after the general elections were
held. Members would know that in
Britain the Parliament is dissolved
and simultaneously with the order of
dissolution, a writ is issued for sum-
moning the new Parliament, that is,
for electing a new Parliament, For
good reasons, we did not follow that
rule when the Representation of the’
People Act and the Constitution
earlier were enacted in India. You
might remember, Madam, that the
election which was held in December,
1951 which extended up to January,
and February, 1952 was the first elee-
tion in India on the basis of adult
franchise. And there were 1 to 18
crores of electors who had to partici-
pate in that election. We did not
know that it would be »nssible for us
to conduct the election in the course
of a few weeks. In that election, the
election took a large number of days,
I think, several weeks, before it was
completed. And in England, on the
other hand, the election is held in one
single day and the results are announe-
ed by the night. We are now appro-
ximating year by year to a situation
in which the number of days which

would be taken for the process of elee-
tion will be reduced. In my own
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State of Kerala, the entire election was
held in one day and in certain other
States in two days and in some of the
bigger States three days were taken.
That shows that we are progressing in
the matter of perfecting the machinery
of election in India.

Now, in 1952, by the time the elec-
tion wag completed, the first day of
April was nearing and because that
day is the beginning ©f the financial
year, if became necessary to have a
vote on account to enable the Govern-
ment {g carry on for the first few
months of the year 1952-53. And
therefore it became necessary to call
the earlier Lok Sabha which had not
been dissolved to assemble and to pass
the vote on account. That is how it
happened that in 1852 the so-called
lame-duck session of Parliament was
called. This happened in 1957 and
also in 1962. I should say that by
sheer force of habit in 1967 also the
Third Lok Sabha was called to meet,
1 think, on the 13th of March. It was
then pointed out that all the elections
except for four seats having beep com-
pleted from out of 500-odd seats for
the Lok Sabha, it would be an ana-
chronism, it would be wrong, it would
be unnecessary to ask the Third Lok
Sabha again to meet. And then it
happeneg that this idea was mooted by
some of the Members in the Opposi-
tion and by some Members in the
Congress Party also; they made that
suggestion ang the matter was looked
into. And it was found thai there was
a good deal of substance in what they
placed before the leader of the Cong-
ress Party. It was under those cir-
cumstances that it was decideq not to
cal]l the Thirg Lok Sabha on the 13th
of March this year. But in order to
enable us to do it, that is to say, o
dissolve that House and to call the
Fourth Lok Sabha, it became necessary
to 1ssue an Ordinance. It was noil an
attempt to have an amendment to the
Representation of the People Act.

The House will remember that in
1968 the then Law Minister brought
forward a rather comprehensive am-
ending Bill for the Representation of
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the People Act. So, this Ordinance
Was issued just to enable the Fourth
Lok Sabha to be constituted. At the
time the election process was started,
it was made clear that the election
would be completed only on the lst
of April. That is just a technical term.
A date was fixed for calling the elee-
tion; then a date was fixed for filing
of nominations, scrutiny, poll, counting,
declaration, etc. And the last of the
dates was the 1st of April. And
under section 3 of the Act, it is only
after that date that the Election Com-
mission could issue a notification con-
stituting the new Lok Sabha. n
'order, therefore, to call the new Lok
Sabha, an amendment had tg be made
and that amendment =at that time could
be made only by an Ordinance. And
here the object is only to replace that
Ordinance by ap Act of Parliament.
That is the very limited object of the
amending Bill now before the House.

In the context of the discussion on
this Bill, many things have been stated
here. I resist the temptation to
answer the several points whicp were
made here. But I want to point out
and make a statement and that is
about the federal character of the
Central Government and all that.
Now, it is well known that under our
Constitution, the powers of the Gov-
ernment are divided—that is the
characteristic of a federation—and
the States have given certain
areas of operation; the Centre has
been given certain enumerated areas
of operation, and residuary powers
are with the Centre. Now, that
has been the nature of the Constitu-
tion tliat has been enacted by the
Constituent Assembly in 1950. Now,
there is absolutely no attempt on the
part of the Central Government to in-
vade any of the rights of the State
Governments which have been given
to these Governments by the Constitu-
tion. If the complaint is that, in the
situation such as we are having, the
powers of the Centre are larger and
wider than those of the States, that is
a different matter. 'That was what
the Constituent Assembly in ‘its wis-
dom did, and it is open to us, the peo-
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ple of India, to amend it, if necessary.
But this is not the occasion to com-
plain against the Centre about the in-
vasion of the rights of the States and
all that. Nothing like that ig hap-
pening.

One friend on other side, for exam-
ple, stated that we do not want Coun-
cils in the States, that is Upper Houses.
Who said that? Which is the Govern-
ment at the Centre which is compel~
idng any of the State Governments to
have these uUpper Houses there? I
invite the attention of the hon. Mem-
ber to provision in the Constitution, in
article 169, which says that it is open
to the legislatures of those States to
pass a Resolution saying that they do
not want the Upper House. And it
that is done, Parliament will take up
that matter and legslation will follow.
Therefore, in these matters, there is
complete autonomy for the States.
What has been given to the States
under the Constitution, in those mat-
ters the State Governments are sup-
reme; the State Governments are
sovereign. What has been given to the
Centre, in those matters the Central
Government and Parliament are
sovereign. That ig the way in which
our Constitution has been conceived.
Let us, therefore not have
too much talk on this mat-
ter. We have to get on
together and we are getting on toge-
ther. But this kind of statements that
the election in the Congress Parlia-
mentary Party, this, that and the
other

4 pM.

SHRI P. N. SAPRU: Is irrelevant.

SHR] P. GOVINDA MENON: The
word ‘irrelevant’ is too weak to cha-
racterise that kind of talk. Madam, I
move.

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Representation of the People
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Act, 1951, as passed by the Lok
Sabha, be taken inty consideration.”

The motion was adopted,

THE DEPUTY CHAIRMAN: We

shall now take up the clause by clause
consideration of the Bill,

5 Clauses 2 and 3 were added to the
il

Clause 1, the Enacting Formulg and
the Title were added to the Bill.

SHRI P. GOVINDA MENON:
Madam, 7 move:

“That the Bill be passed.”
The question was proposed.

i g F.Tiaw (gfamr) : Ay
feqdtaawia, & zu faw & g &
g WIR FW §, WX § el Aigw
Ft fazqg ¥ AT 91 5™ w0

FrgdT g W &7 g@ANT ¥ fawfasr i
JgE a4 AT E

gAY qgel a1 qt ¥ 3g o F3AT
tgal § {5 AT dde oy, wifermae
F o< fram awr &, swed fay g
¥ A\TH FT AT ITRT g1 9T 97 fx
SATHT ATH FLIT | S q@T qwfqar
38 1| 38 TRY S SRS 3AAEA gl
qr gad faam aur &1 49 swear
fear straT ar AT aifaari &1 wogar
feat st at | a5 fawew we=er ar, ag
foreew it Tt a1 § 3@ arv ag agq
AT & | 8 qgT afqar g € safay
# 3l § & 3wt aeay #1 wifww
FX | AY qg! faeew ar ag w=wrar |

ZF0 AW § ag AF FET AT AT
g fr ¥7 2% ae ag7 $fww gh §)
fFr e FRETTHT | FTFT 7
dqc #87 gu & | faum e F 55
EATL IF H{qT T & | FAHY A7 T
qm  gHr W 1 gg fAgwm
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[ ST AT
Fed & FifE 13T arz & faer AT 7gq
TGr 1T Tar 2 |

e Fia St & HFAT F0ZAT § T8
7z fe——aare wR gfamr #r arg &
FT TGT F—AT TAET At I A &
st ot e F FaE g1 ar g
& I% qrE TS O =0 o9 o Iq Fma
g 9 Tl B oz Sdr 9 Ty
oqEY B fad A1 e T 3TN A G4 |
o7 T ATE A1 F 9% AT HAAY Yo ;o
Yo § gAY F77 T § % 9 gaEq
AT A g )

i WATT AW - FA AGY A
SET I

S FANA AN WY TFAAL
FIH G T | IS A 4 9% 979 fF
IuF) o I R @y fae arr o
TH-UF AGHT 44 TR F1E Wqian
T@r 1 oY ST Adl F garfeas A o
farar & S%1 39 7 agifF fgaras 93w

7 A7 gAN TR A TG g arer
g !
AT a7 aF FEAT QAT £ (% 7€

ST T AME W § 7 AT TT AT g7
15 AT WYY HT SAFT FAT HALT &
w7 fF faum 797 F T aTEr am
15—20 FIT 25 TAR TIY qF AT &
TR A afzw g g ) 0a-
TF ITEHY 5(—50 AT TATET o7 |
AZr AT FY UAATAS T 9¥F § 75
oFAw A ozt ¥ fr 7 g &+
gar Wy 50 g7 &9 frar frar g ar
ug Arg @a {Fa1 & 1 o agy
uamafas g nar & % W gL AV
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Fifow a7 | 71 qO=r a9 faay -
FAF ST TFAA(HT AT ATIF TR HEH
TAFAT AT qEH | TAH a<F qSHT
e AL A9 @ 9 AT HHEAS
W 919 & Frfow $T 49 & 59 faw
HT qUIE FL@TE |

SHRI P. N. SAPRU; Madam Deputy
Chairman, I would first like to congra.
tulate my friend, our new Law Mini-
ster, on the excellent speech that he
delivered in thig House. If was a
speech marked by a considerable grasp
over the subject.

Madam Deputy Chairman, I would
just like to say one word about cur
election, and that is this. I support
this Bill but I have been wondering
whether it is not necessary for us to
bring about some drastic change in our
electoral system. My mind though
somewhat old-fashioned but thinking
on radical lines has been running in
the direction of proportional represen-
tation. Let me not be misunderstood.
Proportional representation is used in
a very vague term. I have been think-
ing in terms of preferential voting.
What I mean to say is this. You are
given a voting paper. Suppose there
are eight candidates. Now you vote
according to your preference. You
mark your preference 1, 2, 3, 4, 5 and
soon. In that way it becomes possible
for us to know whether the candidate
who has been elected hag the majority
of the electorate behind him or not.

There are various ways 'of achieving
that end. The defect with our present
electoral system is that a person can
be elected representing a minority of
the electorate. A party can be put
into power representing m minority of
the votes. But that is a very big
scheme, and it may be difficult to work
out the scheme of preferential system
in a country where the mass of onur
people are ignorant and where we
have no trained electoral personnel.
Therefore, that is the suggestion which
you might keep in your mind.

-t
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Thank you, Madam Deputy Chair-
man, for giving me this opportunity
of congratulating my friend, the new
Law Minister, on the excellant impres-
sion that he has created by his speech
in this House.

SHRI P. GOVINDA MENON:
Madam Deputy Chairman I am ex-
tremely thankful tg Dr. Sapru for the
compliment which he paid to me. It
ig a great honour. I agree with the
hon'ble Member there when he refer-
red to too many invalid votes in this
election. I believe it is on account
of the ballot papers for the Lok Sabha
and the Vidhan Sabha being simulta-
neously given to poor, ignorant voters.
I have noted that in my own parlia-
thentary constituency there were about
16,000 invalid votes. On similar
account I got many complaints from
many other constituencies also that
this has happened. It has come to my
notice. A few election petitions have
alsg been filed by defeated candidates
and they have adduced as one of the
grounds of their complaints the simul-
taneous supply of ballot papers to the
same elector. T shall take note of this
complaint and convey my views to the
Election Commission to act upon it.

SHRI JAGAT NARAIN: What about
the ink?

SHRI P. GOVINDA MENON: I do
not know what to say about it. Peo-
ple have contrived all kinds of iricks
to remove this ink from their fingers.
All that we can say is that al] of us,
belonging to all political parties,
should try to teach the people not to
vote twice, Sometimes the tempta-
tion is there. if the second vote is in
our favour, to tolerate it, but

SHRI P. C. MITRA (Bihar): It is
ot a practical proposition.

SHRI DAHYABHAI V. PATEL: It
is a question of dozen votes, not one
or {wo.

SHRI P. GOVINDA MENON: That
is all right. This has benefited cer-
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tain parties in certain constituencies,
certain other parties in certain other
constituencies. If a foolproof method
coulg be devised, I think we should
try %o devise jt. Regarding proportion-
al representation, preferential vote
and other things, I am sure Dr, Sapru
does not expect me to give an answer
on this occasion.

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed.”

The motion was adopted.

—_—

THE LAND ACQUISITION  (AM-
ENDMENT AND VALIDATION)
BILL, 1967

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRi-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHEB SHINDE): Madam, I
beg to move:

“That the Bill further to amend
the L-and Acquisition Act, 1894, and
to validate certain acquisitions of
land under the said Act, ag passed
by the Lok Sabha be taken into
consideration.”

Madam, at this stage, I would like
10 make a few observations about the
Bill. As the hon. Members are well
aware, in g developing economy, langd
is needed for various projects of the
States and the Centre, Whether it
is construction of an jrrigation canal,
a dam or g fertiliser factory, a defence
installation or a ship yard, land is a
basic requirement. The law for com-
pulsory acquisition is embodied in the
Land Acquistion Act of 1894, This s
not only one of our oldest Acts on the
Statute book, it is also one of the most
controversial, mainly because it aff-
ects the private property. Itis also
true that the administrative processes
and procedures that have grown ar-
ound the Act during the last so many
decades are responsible for much de-



